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 (vi)  InsraLLatiOn  OF  AsHOKa-LEv-
 wanp  TaUcK  ENGINE  MANUFACTURING

 InpusTRY  -  ALWAR

 SHRI  RAM  SINGH  YADAV  (Alwar):
 Ashoka  Leyland  Truck  Engines  manu-
 facturing  industry  is  to  be  set  up  at
 Alwar.  The  Union  Government  of
 India  had  already  issued  the  Letters  of
 Intent  in  this  regard  in  favour  of  the
 Ashoka  Leyland  Company  to  instal  the
 above  unit  at  Alwar,  Rajasthan  State.
 The  State  Government  of  Rajasthan
 and  the  aforesaid  company  have  also
 entered  into  a  bilateral  agreement  for
 installation  of  the  unit  at  Alwar,  Rajas-
 than.  The  Government  of  Rajasthan
 has  been  offered  a  site  for  the  installa-
 ment  to  provide  certain  concessions
 and  facilities  to  the  Company,  The
 Government  of  Rajasthan  signed  an
 agreement  stipulating  the  terms  and
 conditions  with  regard  lo  various  faci-
 lities  to  be  provided  to  the  industry  in
 that  State.

 The  management  of  the  company
 has  been  offered  a  site  for  the  installa-
 tion  of  the  industry  near  the  Matsyva
 Industrial  Area,  Alwar.  Concerned
 officers  of  the  Company  have  visited
 the  site  at  Alwar.

 A  similar  unit  has  already  been  set
 up  in  Maharashtra  and  the  company
 has  started  work  to  instai  the  industry
 in  Maharashtra  but  the  company  has
 taken  no  active  steps  for  installing
 this  industry  at  Alwar.  As  the  matter
 is  being  delayed  on  the  part  of  the
 Company,  it  has  been  a  matter  of  an-
 xiety  for  the  people  of  A!war  in  parti-
 cular  and  the  people  of  Rajasthan  in
 general.

 I,  therefore,  urge  upon  the  Govern
 ment  of  India  to  take  up  the  matter
 with  the  management  of  the  company
 and  to  implore  upon  them  to  start  the
 work  of  installing  that  industry  at
 Alwar  as  soon  as  possible.

 (vi)  INCREASING  INcIDENCE  or  T.B.
 प  KANPUR

 SHRI  ARIF  MOHAMMAD  KHAN
 {Kanpur}:  Tuberculosis,  which  used  to
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 Voe  a  dreaded  diseage,  has  now  been
 brought:  within  the  amoit  of  curable
 diseases,  thanks  '०  the  concerted
 efforts  made  by  the  researchers  and  the
 doctors.  Government  of  India  have
 been  taking  keen  interest  in  ensuring
 that  proper  facilities  for  prevention
 and  cure  of  tuberculosis  are  available.
 Tuberculosis  Association  of  India  also
 Plays  a  notable  role  in  this  bchalf.

 Kanpur,  which  is  one  of  the  oldest
 iindustrial  centres,  has  a  very  large
 concentration  of  labour  and  it  is  most
 unfortunate  that  in  the  present  age  of
 scientific  and  medical  advancement,.
 the  incidence  of  tuberculosis  there
 should  be  of  alarming  vropo:tions.  The
 majority  of  more  than  one  millionਂ
 labour  force  working  in  industrial  units
 live  im  slums  and  “hattas”  in  abject
 unhygienic  conditions.  The  result  is
 that  in  certain  pockets  of  the  town
 like  Kanghi  Mohal,  etc.,  there  is  hard-
 ly  a  house  which  does  not  have  a  TB
 patient.  It  is  equally  distressing  to
 nole  that  there  are  no  proper  medical
 facilities  for  these  unfortunate  patients.
 In  view  of  this  growing  menace,  I  urge
 upon  the  Government  to  take  the
 following  action  on  compassionate
 grounds:

 (a)  Set  up  a  high  Icvel  Board  to
 survey  the  health  situation  in  Kan-
 pur  and  suggest  effective  measures
 for  eradication  or  TB.

 (ए)  Establishment  of  an  advanced
 centre  for  the  study  of  Tuberculosis
 and  150  bed  hospital  attached  to  it.

 (c)  Last,  but  not  the  least,  take
 effective  steps  to  check  pollution
 caused  by  industrial  waste.

 (vii)  OuTpreak  Or  POLIOMYERITIES
 IN  AN  EPIDEMIc  FORM  IN  MiapRAs.

 o

 DR.  A.  KALANIDHI  (Mecdras  Cen-
 tral}:  Under  rule  377,  I  draw  the  atten-
 tion  of  the  House  to  the  following
 matter  of  rgent  public  importance:

 I  hope  the  Hon’ble  Members  of  this
 House  are  aware  of  the  near  epidemic
 attack  of  poliomyelitis  in  Madras  tity.
 The  present  ouithreak  is  probably  due
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 toa  virulent  type  of  poliovirus,  which
 fgs:evidenced by  the  fact  that so  fer
 mearly  400  cases  were  hospitalized
 during  the  past  one  month  involving
 5

 deaths.
 This  is  nearly  twice  that  of

 last  year’s  reported  cases,  necessita-
 ting  urgent  mobilization  of  patent  polio-
 vaccine  anf  improvement  of  senitation
 which  is  far  from  satisfactory,  cue  to
 the  lethargic  state  government  machi-
 Mery.  The  state  government  is  further
 adding  fuel  to  the  fire  by  insisting  on
 the  presence  of  logo-gram  on  the  vac-
 cine  vials  supplied  to  the  hospitals.  The
 stocks  with  the  state  owned  TAMIL-
 NADU  DADHA  will  last  for  only  one
 day  and  M/s.  SPENCER  AND  CO.  is
 unwilling  to  share  the  stocks  with
 the  private  practitioners.  Reports  have
 already  come  that  the  vaccines  are  not
 available  in  Salem  Town.

 This  heing  the  situation,  I  request
 the  Central  Government  to  instruct  the
 polio  foundation  at  Vellore  to  des-
 patch  enough  Vaccine  to  meet  the  situa-
 tion  and  gear  up  the  mass  media,  es-
 pecially  the  ALL  INDIA  RADIO  and
 झ.  V.  to  alert  the  public  regarding  the
 preventive  measures.

 Active  steps  taken  at  this  juncture
 will  definetly  prevetnt  further  spread
 of  the  disease  within  and  outside  the
 city,  as  Wel]  as  the  State.

 This  year  being  the  year  of  the  dis-
 abled,  every  effort  should  be  taken  to
 prevent  the  children  from  disability
 due  to  polio  attack.

 (viil)  Need  to  grant  full  ownership,
 right  and  citizenship  to  the  refugees
 from  Pakistan  occupied  Kashmir  who

 crossed  over  to  India  in  1947.

 SHRs  ?.  NAMGYAL  (Ladakh):  Un-
 der  rule  377,  I  draw  the  attention
 of  the  House  to  the  following  matter  of
 urgent  public  importance:

 The  plight  of  about  30,000  refugees
 ‘from  Pakistan  oceupied  Kashmir  who
 had  crossed  over  to  Indian  side  of
 Jammu  and  Kashmir  in  1947  needs
 special  attention  of  the  State  of  Jammu
 and  Kashmir  and  the  Central  Govern-
 ment,  These  refugees  are  settled  on  the
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 Indian  side  of  Jammu-Pakistan  border
 since  1947  as  ordinary  citizens  without
 right  of  citizenship.  According  to..
 their  leader,  they  are  being  treated  as
 “Pakistanis”  in  the  official  records  of
 the  J  and  K  State.  The  lands  and
 other  properties  left  oenind  by  these
 Trefugess  in  1947  in  Pak  occupied  Kash-—
 mir  have  since  been  allotted  with  full
 ownership  right  by  that  Government  to
 the  refugees  from  J  and  ४  State  who
 had  crossed  over  to  Pakistan  occupied
 Kashmir  in  1977.  But  unfortunately,
 the  refugees  from  Pak  occupied  Kash-
 mir  who  had  come  over  tu  the  Indian
 side  in  1947,  have  neither  been  given
 right  to  enter“Sfate  services  ond  right  |
 to  own  immovable  property  already
 stand  allotted  to  them  nor  full  citizen-
 ship.  Even  they  are  veing  squeezed
 out  of  the  evacuee  and  State  land
 allotted  to  them  previously  ८  the  State
 Government.

 After  partition,  a  team  of  officers  of
 the  Rehabilitation  Deptt.  Government
 of  India  went  to  Jammu  to  take  these
 people  io  the  then  eastern  Punjab,
 mow  known  as  Punjab  and  Haryana
 States,  for  settling  them  but  the  then
 Government  of  J  and  K  headed  by
 Sheikh  Mohd.  A@duflah  refused  to
 send  ffiém  saying  that  ।  and  K  was
 also  a  part  of  Ynilia.  Probably  the
 reason  was  that  there  was  lot  of  vacant
 land  available  on  our  side  of  border
 with  Pafistan.  These  lands  were
 offered  to  these  refugees  and  they
 brought  it  under  plough.

 Present  attitude  of  the  State  Govern-
 ment  has  led  these  people  to  tres-pass
 into  the  Pak  occupied  territory  of
 Jammu  and  Kashmir  near  Suchetgarh
 in  Jammu  on  8th  March,  1981.  If  the
 problems  are  not  solved  early,  the
 situation  might  lead  to  a  border  conflict
 between  Pakistan  and  India.

 The  State  Government  should  at
 once  grant  full  ownership  right  of  the
 evacuee  and  State  lands  allotted  to
 these  people  and  also  grant  full  right
 of  citizenship  of  the  State  of  Jammu
 and  Kashmir.  The  Central  Govern-
 ment  should  arrange  for  early  settle-
 ment  of  these  refugees.

 वावा


